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Between:

The Commissioner of Income Tax-ll, Hyderabag.

---Appeliant
AND

Mfs. Sri K.S.S.V.Ente

Iprises [P] Ltd.,
Ameerpet, Hyderabag
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JUDGMENT: (Per the Hon’ble the Chi
JUDGM X2 2

E ALOK ARADHE

THE HON’BLE THE CHIEF JUSsTIC

AND
USTICE 5 .SREENIVAS RAO

THE HON’BLE SR1 J
{INCOME T AX TRIBUNAL APPEAL No.144 of 2007

ef Justice Alok Aradhe)

Mr J.V.Prasad, learned Senior Standing Counsel for

[ncome Tax Department for the appellant.

Mr. M.Sridhar, learned counsel for the respondent.

5. Learned Senior Standing Counsel for the
appellant fairly submits that the subject matter of the

appeal is below the monetary limit prescrited in the

Circular No.09/2024, dated 17.09.2024.

3. In view of aforesaid submission, the appeal is
disposed of. However, liberty is reserved to the appellant to
revive the appeal in case the case falls in any of the
exceptions provided in the Circular No.5/2024 dated

15.03.2024.



Sd/- K. SRINIVASA RAO
JOINT REGISTRAR
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SECTION OFFICER

To,
- 1. The Income Tax Appeliate Tribunal, Hyderabad Bench ‘A’ Hyderabad.
2. The Commissiorier of Income Tax (Appeals)-, Visakha-patnam Camp,
Hyderabad.

3. The Joint Commissioner of Income Tax (Assts.), Spi. Range-4, Hyderabad
4. OneCCto SriJV. Prasad, Sr. g¢ for income Tax, Advocate [OPUC]
9. One CC to Sy M. Sridhar, Advocate [OPUC)
6. Two CD opies
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